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NDTV 

Rights Body Flags `Lapses’ In Bhopal College Rape, Blackmail Cases 

According to the Commission, an in depth investigation between May 13 and 17 into the 

allegations revealed major institutional lapses in the case. 

https://www.ndtv.com/india-news/national-human-rights-commission-flags-lapses-in-

bhopal-college-rape-blackmail-cases-8828879 

Written by: Anurag Dwary | India News | Jul 06, 2025 12:54 pm IST 

Last Updated On Jul 06, 2025 12:54 pm IST 

Bhopal: 

Allegations of drugging, rape, blackmailing and forced religious conversions of students 

at a private engineering college in Bhopal have raised serious concerns, with the National 

Human Rights Commission (NHRC) recommending a larger investigation to ascertain 

whether the "systematic crime" extended beyond the Madhya Pradesh capital or state 

overall. 

"We have taken the matter very seriously. All identified accused have been arrested, and 

action was taken under relevant sections of the new Bharatiya Nyaya Sanhita after 

verifying their identities and background. The state government has received the report, 

and we are awaiting instructions. We will strictly implement all directives issued in the 

report. As of now, there have been no fresh complaints, but if anyone comes forward, 

immediate and firm action will be taken," Bhopal Police Commissioner Harinarayan Chari 

Mishra told NDTV.  

According to the Commission, an in depth investigation between May 13 and 17 into the 

allegations revealed major institutional lapses in the case. The report submitted to the 

state government and police departments named one Farhan Khan as the prime accused, 

who allegedly targeted female students by forging relationships with them, drugging them, 

and recording obscene videos only to blackmail them in the future, and pressuring some 

to convert and marry. 

The report also named another accused, Shaariq Machli, who is believed to have links 

with influential political figures in the state, raising suspicion of wider protection and 

involvement. 

The Commission described the case as more than an isolated criminal act. It said the 

pattern of deceitful romantic entrapment followed by sexual abuse and religious 

conversion constitutes a systematic crime. 

The report stopped short of declaring it a pan-India network, but underlined that such 

possibilities cannot be ruled out. It has recommended a deeper and more rigorous 

investigation, led by an officer of at least Senior Superintendent of Police rank, to 
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ascertain whether this is part of a larger trafficking and religious conversion racket 

operating within and beyond Madhya Pradesh. 

As part of its inquiry, an NHRC team visited the college, local police stations, and the 

premises of Club 90, which was allegedly used to commit the crime but later demolished 

without prior notice. The Commission questioned this demolition, calling it a potential 

destruction of crucial evidence and demanded a forensic probe into the matter. It also 

found glaring lapses in the functioning of the Anti-Ragging Cell of the college, despite 

such mechanisms being mandatory under University Grant Commission's regulations. 

The Commission also exposed negligence by the police, especially in the case of a minor 

girl who called Dial 100 after allegedly being raped by one of the accused. Despite clearly 

stating the nature of the assault, she was allegedly dismissed by the attending officer and 

advised to visit the police station later. This response, the NHRC said, reflected gross 

insensitivity and a complete failure of duty. The Commission has recommended 

departmental action against the concerned officer. 

The NHRC has also expressed concern for the mental and academic well-being of the 

survivors. Several of the girls had dropped out of college due to trauma and fear of social 

stigma. The Commission has directed the state government to ensure that all the 

survivors are readmitted into institutions of their choice, and that their education continues 

without interruption. It further directed the government to provide scholarships, especially 

to victims from SC/ST/OBC categories, and resume any financial support that had been 

discontinued. 

In its financial relief recommendations, the NHRC has rejected the earlier proposed 

compensation of ₹50,000 per victim from the Chief Minister's Relief Fund, calling it 

inadequate. Instead, it has directed that each survivor be given ₹5 lakh, and ₹6 lakh to 

the minor who is the complainant in a POCSO case registered at PS Bagsevania. 

The NHRC report also highlighted that several more victims might be involved but have 

not come forward. It urged the police to create a safe, confidential, and supportive 

environment to encourage victims to report. The Commission also called for the 

involvement of civil society organizations working in areas of human trafficking, 

rehabilitation, and legal support to assist the victims and raise awareness. 

The NHRC has also demanded that a compliance report be submitted within two weeks, 

and a complete investigation report be filed by July 25. The Commission's sharp 

observations and detailed instructions underline not only the gravity of the current case 

but the larger systemic issues of gendered violence, trafficking, and institutional neglect 

that need urgent redressal. 
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Sudarshan News 

मदरसे की तालीम से निकला दररिंदा फरहाि, `क्लब-90’ में रचता था शैतािी सानिशें; भोपाल लव 

निहाद केस में NHRC की ररपोर्ट िे खोली खौफिाक सच्चाई 

Bhopal Love Jihad: भोपाल में देह व्यापार, बै्लकमेललिंग और मतािंतरण की गहरी साल़िश; NHRC बोला- 

सरकार करे ‘लिहादी लगरोह’ क्लब-90 सालिश की िािंच 

https://www.sudarshannews.in/news-detail.aspx?id=129548 

Jul 6 2025 7:50PM 

 मध्य प्रदेश की रािधानी भोपाल में सामने आए लव लिहाद के एक सनसनीखेि मामले ने देशभर में हलचल 

मचा दी है। इस कािंड में कलित तौर पर लहिंदू छात्राओिं को पे्रमिाल में फिं साकर न लसफफ  शारीररक शोषण 

लकया गया, बल्कि उन्हें बै्लकमेल कर धमाांतरण का दबाव भी बनाया गया। अब इस मामले पर राष्ट्र ीय मानव 

अलधकार आयोग (NHRC) ने राज्य सरकार को लवसृ्तत ररपोर्फ सौिंप दी है, लिसमें गिंभीर आरोप, पुललस की 

लापरवाही और एक सिंगलित लगरोह की आशिंका िताई गई है। 

NHRC की ररपोर्फ में स्पष्ट् रूप से कहा गया है लक यह मामला केवल लव लिहाद नही िं, बल्कि एक सिंगलित 

नेर्वकफ  द्वारा लहिंदू युवलतयोिं को देह व्यापार में धकेलने की सालिश का लहस्सा प्रतीत होता है। ररपोर्फ के 

मुतालबक, भोपाल के लपपलानी िाना के्षत्र में ल्कथित एक प्रलतलित कॉलेि की कई छात्राओिं को पे्रमिाल में 

फिं सा कर दुष्कमफ लकया गया। इसके साि ही उनके अश्लील वीलडयो बनाकर इस्लाम कबूल कराने और 

मुल्कस्लम रीलत-ररवाि मानने का दबाव भी बनाया गया। पुललस ने छह आरोलपयोिं को लगरफ्तार लकया है, लेलकन 

आयोग को आशिंका है लक ये लसफफ  छोरे् मोहरे हैं, और पूरा नेर्वकफ  कही िं अलधक गहरा और खतरनाक हो 

सकता है। 

NHRC ने सरकार को दी कडी लसफाररशें 

ररपोर्फ में एनएचआरसी ने राज्य सरकार से मािंग की है लक सभी पीलडत छात्राओिं की लशक्षा पूरी करवाई िाए, 

उन्हें छात्रवृलि दी िाए और समुलचत सुरक्षा प्रदान की िाए। आयोग ने मुख्यमिंत्री राहत कोष से प्रते्यक पीलडता 

को ₹5 लाख और एक नाबाललग पीलडता को ₹6 लाख की आलिफक सहायता देने की लसफाररश की है। 

साि ही आयोग ने पुललसकलमफयोिं की लापरवाही पर भी सवाल खडे करते हुए उनके ल्कखलाफ लवभागीय 

कारफवाई की बात कही है। NHRC ने इस पूरे मामले की चार सप्ताह में कारफवाई ररपोर्फ और दो सप्ताह में 

अनुपालन ररपोर्फ मािंगी है। 

क्लब-90 और फरहान की सालिश 

NHRC ररपोर्फ में 'क्लब-90' का भी ल़िक्र लकया गया है, िो घर्नाथिल के पास ल्कथित िा और आरोलपयोिं की 

सालिशोिं का अड्डा बना हुआ िा। ररपोर्फ के अनुसार, इसी क्लब में आरोपी युवलतयोिं से लमलते, दोस्ती करते 

और लफर उन्हें कैलबनोिं में ले िाकर शोषण करते िे। िब राष्ट्र ीय मलहला आयोग और मानव अलधकार आयोग 

ने िािंच शुरू की, तो क्लब-90 को अचानक लगरा लदया गया। आयोग ने आरोप लगाया लक साक्ष्य लमर्ाने और 

अपरालधयोिं को बचाने के ललए यह कदम उिाया गया। 
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मुख्य आरोपी फरहान की भूलमका सबसे खतरनाक बताई गई है। ररपोर्फ में कहा गया है लक फरहान 

पीलडताओिं के वीलडयो इकट्ठा करता िा और सिंभवतः  उनका इसे्तमाल दूसरे अपरालधयोिं या नेर्वकफ  से 

सौदेबािी के ललए करता िा। आयोग ने मािंग की है लक फरहान और उसके सिंबिंध अन्य राज्योिं के आपरालधक 

तत्ोिं से भी िािंचे िाएिं । 

कैसे खुला मामला? 

यह मामला तब उिागर हुआ िब फरहान और उसके सालियोिं द्वारा बै्लकमेल की गई दो बहनोिं ने 

बागसेवलनया िाने में लशकायत दिफ कराई। एक पीलडता नाबाललग िी, लिसे इिंदौर तक िाकर प्रतालडत लकया 

गया। इसके बाद अन्य पीलडताओिं ने भी सामने आकर FIR दिफ करवाई। कुल छह आरोपी िेल में हैं और 

एक आरोपी ने आत्महत्या कर ली है। 

यह केस केवल लव लिहाद का नही िं, बल्कि सुलनयोलित सालिश, दररिंदगी और धालमफक उन्माद की गहरी 

कहानी कहता है। NHRC की ररपोर्फ इस लदशा में कई अहम सिंकेत दे रही है, लिन पर राज्य सरकार को 

त्ररत और कडी कारफवाई करनी होगी। 
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The Federal 

Govt, courts, civil society should act as one to prevent custodial deaths 

Police encounters, custodial torture reflect brazen flouting of NHRC guidelines and 

constitutional procedures; it's high time enforcement personnel were reined in 

https://thefederal.com/category/opinion/ajith-kumar-sivaganga-police-torture-justice-

chandru-opinion-195588 

7 mins read | Justice K Chandru | 7 July 2025 6:30 AM (Updated:7 July 2025 6:30 AM) 

Openion 

A complaint lodged by a woman devotee at a temple situated in a rural village in south 

Tamil Nadu, and the subsequent action taken by the police with lightning speed, resulted 

in the alleged torture and death of a security personnel named Ajith Kumar. 

Ajith Kumar was suspected of stealing the devotee's jewellery at Tiruppuvanam, in Tamil 

Nadu's Sivaganga district. The alleged horrific torture and third-degree methods that 

ensued to extract a confession eventually led to the youth’s death, the postmortem report 

suggested. 

The subsequent public interest litigation (PIL) before the Madurai bench of the Madras 

High Court, which directed the submission of all the papers including the postmortem 

report, revealed the youth had suffered more than 42 injuries all over his body. 

Stalin outwits Opposition 

By the time the Opposition parties could mobilise themselves to act, Tamil Nadu Chief 

Minister MK Stalin simply outwitted them. He got six constables arrested, suspended one 

deputy superintendent of police, and kept the superintendent of the Sivaganga district, 

where the death happened, under compulsory wait. 

The NHRC clearly held that the police responsible for encounter killing cannot be allowed 

to go without due enquiry. Every encounter killing is also a murder and the justification or 

otherwise has to be decided on only in a proper trial before a judicial forum. 

Even before any demand for compensation could crop up, he not only gave employment 

to Ajith Kumar’s brother but also gave three cents of land to the family to build a house. 

Contrary to normal practice, Stalin rang up the family of the dead and expressed his 

condolences and apologies over the phone. 

Meanwhile, everyone began to blame the police for torturing the youth without formally 

registering an FIR against him or constituting a special team to unearth the stolen 

jewellery. 

Since the local police may be suspected of bias while conducting an investigation against 

the errant policemen, who have been arrested and lodged in the Central Prison in 
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Madurai, the Chief Minister unilaterally announced handing over the criminal case to the 

CBI. 

This took the wind out of the political campaign launched by the Opposition — the 

AIADMK and the BJP. It was surprising to note the BJP’s statement taking exception to 

handing over the investigation to the CBI, especially with assembly elections set for 2026. 

The disquieting factor 

For many questions raised by the two judges of the Madurai bench hearing the case, the 

government counsel had no answers. 

A disquieting trend is the steady rise in police station torture of accused persons, and 

their killing in fake encounters. 

Shortly before the DMK government assumed office in 2021, a deeply disturbing incident 

occurred in Sathankulam, where a father and son — both local traders — were allegedly 

tortured while in police custody. The remand magistrate ordered their judicial custody 

without even seeing the injured duo. 

It was only when the prison staff refused to admit the two in the prison since they were 

lifeless that the incident triggered outrage and all-round indignation. 

The policemen in that case are now facing trial on murder charges on the basis of a CBI 

probe. The trial has come to an end and the verdict is expected anytime now, even though 

the terrible incident happened more than four years ago. 

Rising custodial violence 

Between the Sathankulam case in 2021 and Sivaganga in 2025, there have been as 

many as 24 incidents of custodial violence and encounter deaths in Tamil Nadu. This is 

one of the highest numbers nationally. 

While people expect quick solutions to any crime and at times even welcome encounter 

killing by the cops, the cry for strict adherence to due procedure for deduction of crimes 

is least heard. 

The National Human Rights Commission (NHRC), which once heard the complaints 

of encounter killings of Maoists in the undivided state of Andhra Pradesh, had given a set 

of guidelines on the issue. 

The NHRC clearly held that the police responsible for encounter killing cannot be allowed 

to go without due enquiry. It ruled that every encounter killing is also a murder and the 

justification or otherwise has to be decided on only in a proper trial before a judicial forum. 

At best, the police’s claim of acting in self-defence is the only plausible explanation, which 

has to be evaluated and accepted by the court. Otherwise, the policemen involved must 

be held accountable and punished for their excesses. 

No uniform procedure 
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This NHRC directive mostly remained on paper and only when the courts intervened, the 

guilty policemen were tried for the murder of innocents in the name of encounter by way 

of self-defence. There is no uniform procedure developed either by the Centre or by any 

state government, in the matter of encounter deaths. 

After a Hyderabad incident involving the rape of a woman veterinarian, some youths were 

picked up and killed by the local police, in what was labelled as a defence encounter. The 

Supreme Court appointed a Commission-in-Inquiry led by Justice VS Sirpurkar (a retired 

judge of the Supreme Court). 

The report exposed the shady role played by the police, and the cops involved are now 

being prosecuted. 

Ad hoc solutions 

One cannot always wait for ad hoc solutions and it’s time for the lawlessness among the 

policemen to be reined in by law. 

Perhaps, the way to forward is like what happened in the Tiruppuvanam incident — after 

the youth Ajith Kumar’s death, the state not only voluntarily transferred the case to the 

CBI, but also undertook rehabilitation measures for the victim’s family, including the CM 

himself apologising for the unfortunate death. 

More than anything else, an institutional framework has to be drawn up so that encounter 

killings will not be a solution for crime deduction and punishment of suspected criminals. 

Bring in civil society 

While police stations are fitted with CCTVs (many times they don’t work), the torture spots 

now are increasingly private buildings and gardens. 

It is not enough to merely provide orientation to the policemen in their training academies 

and sensitise them, or ensure constitutional safeguards granted under Article 21 and 22 

of the Constitution are maintained. 

It is high time the uniformed law enforcing agencies are also brought under the control of 

civil society. 

Just as there are jail ‘visitors’ from civil society to make frequent visits to the jails, there 

must also be committees of civil societies attached to each police station. A constant vigil 

must be maintained. 

DK Basu guidelines ignored 

The Supreme Court guidelines laid out in the DK Basu case (1996) regarding the rights 

of a pre-trial accused, and the nature of punishment for the violators, must be strictly 

implemented. However, the first person to examine such violations are the remand 

magistrates, who at times fail in their duties in preventing any transgression of law. 
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Even the high courts which are to punish them as per the DK Basu guidelines have hardly 

initiated any action against their own members of the extended judicial family for reasons 

best known to them. 

If this is not done administratively by the high courts, then what will be the use in publicly 

censoring the errant governments in judicial hearings? This censure will remain merely 

as part of the records and the administration of the criminal justice system will continue 

to be suspect in the minds of the people. 

(The Federal seeks to present views and opinions from all sides of the spectrum. The 

information, ideas or opinions in the articles are of the author and do not necessarily 

reflect the views of The Federal.) 

 

Justice Chandru served in the Madras High Court from 2006 to 2013. 
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Doordarshti News 

राष्ट्र ीय मानवाधिकार आयोग के धवशेष मॉधनटर बालकृष्ण गोयल ने धकया धकशोर गृह का औचक 

धनरीक्षण 

https://doordrishtinews.com/special-monitor-of-national-human-rights-commission-

balkrishna-goyal-conducted-a-surprise-inspection-of-the-juvenile-home/rs-thapa/ 

By  Editor in Chief- RS Thapa | Jul 7, 2025 

राष्ट्र ीय मानवाधिकार आयोग के धवशेष मॉधनटर बालकृष्ण गोयल ने धकया धकशोर गृह का औचक धनरीक्षण 

धिला बाल संरक्षण इकाई द्वारा धकए िा रहे कायों पर की नारािगी व्यक्त 

सभी कधमयो ंकी ररपोटट 7 धिन में राष्ट्र ीय मानवाधिकार आयोग को पे्रधषत करने के आिेश 

िोिपुर(डीडीनू्यि),राष्ट्र ीय मानवाधिकार आयोग के धवशेष मॉधनटर बालकृष्ण गोयल ने धकया धकशोर गृह 

का औचक धनरीक्षण।राष्ट्र ीय मानवाधिकार आयोग,नई धिल्ली के धवशेष मॉधनटर बालकृष्ण गोयल ने िोिपुर 

प्रवास के िौरान रधववार को बाल अधिकाररता धवभाग के अन्तगटत संचाधलत रािकीय धकशोर एवं समे्प्रक्षण 

गृह का औचक एवं गहन धनरीक्षण धकया। 

धनरीक्षण के िौरान गोयल ने धकशोर न्याय (बालको ंकी िेखरेख एवं संरक्षण) अधिधनयम-2015 एवं केन्द्रीय 

धवधनयम 2016 के तहत गृह में रह रहे िेखरेख एवं धवशेष संरक्षण की आवश्यकता वाले तथा धवधि के 

उलं्लघन में संधलप्त बच्ो ंको िी िा रही सुधविाओ ंकी समीक्षा की। अधिधनयम के अनुरूप संिाररत धकए 

िाने वाले समस्त ररकॉडट का गहन अवलोकन भी धकया। 

धनरीक्षण के उपरांत गोयल ने गृह की व्यवस्थाओ ंएवं धिला बाल संरक्षण इकाई द्वारा धकए िा रहे कायों पर 

नारािगी व्यक्त करते हुए सहायक धनिेशक को धिशा-धनिेश धिए। उन्ोनें स्पष्ट् रूप से धनिेधशत धकया धक 

सभी कधमयो ंकी ररपोटट आगामी 7 धिवस में राष्ट्र ीय मानवाधिकार आयोग को पे्रधषत की िाए। 

गोयल ने गृह में धनयधमत काउंसधलंग,धचधकत्सकीय िांच, बाल सधमधत एवं प्रबंिन सधमधत की बैठकें  

धनयमानुसार आयोधित करने एवं उनकी कायटवाही धवधिवत संिाररत करने के धनिेश भी अधिकाररयो ंको 

धिए। उन्ोनें कहा धक प्रते्यक बालक को संधविान में प्रित्त समस्त अधिकार सुधनधित रूप से प्राप्त हो,ंधिससे 

उनका सामाधिक एवं पाररवाररक पुनवाटस सुदृढ़ रूप से हो सके। 

उन्ोनें स्टाफ का पुधलस सत्यापन, गेट प्रवेश रधिस्टर,धशकायत पेधटका की स्स्थधत एवं अधिधनयम के अनुसार 

धनिाटररत खाद्य मेनू्य और अन्य मूलभूत सुधविाएं उपलब्ध करवाने के धनिेश भी धिए।धनरीक्षण के िौरान 

गोयल ने गृह में धनवासरत बच्ो ंसे संवाि कर उन्ें अनुशाधसत एवं आत्मधवश्वास से भरपूर िीवन िीने की 

पे्ररणा िी। इस अवसर पर मधहला एवं बाल धवकास धवभाग के उपधनिेशक समुन्द्र धसंह भाटी, सामाधिक 

न्याय एवं अधिकाररता धवभाग के संयुक्त धनिेशक अधनल व्यास, बाल अधिकाररता धवभाग के सहायक 

धनिेशक डॉ.बीएल सारस्वत एवं रािकीय धकशोर गृह की अिीक्षक मनमीत कौर सोलंकी भी उपस्स्थत थी।ं 
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Dainik Bhaskar 

जेल में महिला बंहिय  ंके हलए साथ 5-5 बचे्च बंि, उनका आंगनवाड़ी में रहजस्ट्रेशन करवा मुख्य धारा 

से ज ड़ें: ग यल 
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women-prisoners-get-them-registered-in-anganwadi-and-connect-them-with-the-
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जोधपुर5 घंटे पहले 

राष्ट्र ीय मानवाधधकार आयोग के धवशेष मॉधनटर बालकृष्ण गोयल ने सेंटर ल जेल और धकशोर गृह का धकया 

औचक धनरीक्षण 

राष्ट्र ीय मानवाधधकार आयोग के धवशेष मॉधनटर बालकृष्ण गोयल ने अपने जोधपुर प्रवास के दौरान रधववार 

को सेंटर ल जेल और धकशोर समे्प्रषण गृह का औचक धनरीक्षण धकया। गोयल ने सबसे पहले अपने धनरीक्षण 

की शुरुआत सेंटर ल जेल से की। जहां पर उन्ोनें कई कधमयो ंको सुधार करने के धनदेश धदए। राष्ट्र ीय 

मानवाधधकार आयोग के धवशेष मॉधनटर गोयल ने जेल अधीक्षक प्रदीप लखावत को बंधदयो ं के स्किल 

डवलपमेंट में सुधार करने के धनदेश धदए। 

गोयल ने बताया धक जेल पररसर में मधहला बंधदयो ंके धलए गायनी मधहला डॉक्टर नही ं है। उनको पुरुष 

डॉक्टर देखते हैं। साथ ही अस्पताल में डॉक्टर और पैरामेधडकल स्टाफ भी नही ंहै। इसके धलए जेल प्रशासन 

को एक सप्ताह का समय धदया है। जेल में पांच बचे्च मधहला कैधदयो ंके साथ हैं, धजनका आंगनवाड़ी में 

रधजस्टर ेशन नही ंहै। उनका रधजस्टर ेशन करके उनको मुख्य धारा से जोड़ें। क्ोधंक वह सरकार के डाटा बेस 

में कही ंपर भी नही ंहै। मुलाकात कक्ष को लेकर धशकायतें धमली। शीशे साफ नही ंधमले, इंटरकॉम काम 

नही ंकरते। खाने की गुणवत्ता ठीक थी। पीने के पानी की टेस्कसं्टग ररपोटट नही ंधमली। धनरीक्षण में स्टाफ भी 

कमी धमली। 

अधधकारी बोले झठू- गोयल को बताया बच्चो ंको दधलया स्कखलाया, बच्चो ंने धकया मना 

जेल धनरीक्षण के बाद गोयल बाल सुधार गृह गए। जहां पर उन्ोनें धवशेष संरक्षण की आवश्यकता वाले तथा 

धवधध के उलं्लघन में संधलप्त बच्चो ंको दी जा रही सुधवधाओ ंकी समीक्षा की। साथ ही अधधधनयम के अनुरूप 

संधाररत धकए जाने वाले समस्त ररकॉडट का गहन अवलोकन भी धकया। धनरीक्षण के दौरान गोयल ने 

अधधकाररयो ंसे पूछा धक बच्चो ंको क्ा स्कखलाया। इस पर मौजूद अधधकाररयो ंने कहा धक सुबह बच्चो ंको 

दधलया धदया। जब उसकी गुणवत्ता जांचने के धलए गोयल ने दधलया मंगवाया। तब स्टाफ बोला दधलया खत्म 

हो गया। जब उन्ोनें बच्चो ंसे पूछा तब उन्ोनें दधलया स्कखलाने से इनकार कर धदया। इस पर गोयल ने कड़ी 

नाराजगी जताई। 

धबगड़ी व्यवस्थाओ ंव बाल संरक्षण इकाई द्वारा धकए जा रहे कायों पर जताई नाराजगी 

गोयल ने सेंटर ल जेल में मधहला बंधदयो ंसे मुलाकात की। इसके बाद बाल संपे्रषण गृह में बच्चो ंसे भी व्यवस्थाओ ं

पर बात की। 
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साथ ही व्यवस्थाओ ंएवं धजला बाल संरक्षण इकाई द्वारा धकए जा रहे कायों पर नाराजगी व्यक्त करते हुए 

सहायक धनदेशक को आवश्यक धदशा-धनदेश प्रदान कर सभी कधमयो ंकी ररपोटट 7 धदन में राष्ट्र ीय 

मानवाधधकार आयोग को पे्रधषत करने के धनदेश धदए। उन्ोनें स्टाफ का पुधलस सत्यापन, गेट प्रवेश रधजस्टर, 

धशकायत पेधटका की स्कस्थधत एवं अधधधनयम के अनुसार धनधाटररत खाद्य मेनू्य और अन्य मूलभूत सुधवधाएं 

उपलब्ध करवाने के धनदेश भी धदए। इस दौरान धवभाग के उपधनदेशक समंुद्र धसंह भाटी, सामाधजक न्याय 

एवं अधधकाररता धवभाग के संयुक्त धनदेशक अधनल व्यास, बाल अधधकाररता धवभाग के सहायक धनदेशक 

डॉ. बीएल सारस्वत व धकशोर गृह की अधीक्षक मनमीत कौर सोलंकी मौजूद रहे। 
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Jagran 

'जबरन इस्तीफा और बदनाम करने की कोशिि', PGI में भ्रष्टाचार उजागर करना डॉक्टरो ों को पडा 

भारी; झठेू मामलो ों में फों साया 

चंडीगढ़ पीजीआई में 2.5 करोड़ रुपये के घोटाले का खुलासा करने वाले रेजजडेंट डॉक्टसस एसोजसएशन के 

अध्यक्ष डॉ. हररहरन ए ने आरोप लगाया है जक उन्हें झठेू मामलो ंमें फंसाकर प्रताजड़त जकया जा रहा है। 

उन्होनें जवत्तीय अजनयजमतताओ ंकी जांच शुरू करने के बाद एससी-एसटी मानजसक उत्पीड़न और रैजगंग 

जैसे आरोपो ंमें फंसाए जाने का दावा जकया है। 

https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-

exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html 
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जागरण संवाददाता, चंडीगढ़। पीजीआई जो देश का अग्रणी जचजकत्सा संस्थान माना जाता है, खुद गंभीर 

सवालो ंके घेरे में है। संस्थान में कायसरत रेजजडेंट डॉक्टसस एसोजसएशन (एआडी) के 2024 अध्यक्ष और वररष्ठ 

रेजजडेंट डॉक्टर डॉ. हररहरन ए ने आरोप लगाया है जक उन्होनें संस्थान में हुए 2.5 करोड़ रुपये के घोटाले 

का खुलासा जकया, जजसके बदले उन्हें झठेू मामलो ंमें फंसाकर प्रताजड़त जकया गया। 

डॉ. हररहरन ने कहा जक जैसे ही उन्होनें माचस 2024 में एआरडी अध्यक्ष पद की जजमे्मदारी संभाली और 

जवत्तीय अजनयजमतताओ ंकी जांच शुरू की, उन्हें साजजशन झठेू एससी-एसटी, मानजसक उत्पीड़न और रैजगंग 

जैसे आरोपो ंमें घसीटा गया। आंतररक जांच में यह स्पष्ट हो गया जक सभी आरोप बेबुजनयाद और पूवसजनयोजजत 

थे, लेजकन संस्थान के शीर्स अजिकारी पीछे नही ंहटे। 

डॉ. हररहरन के मुताजबक 15 अकू्टबर 2024 की रात 1 बजे उन्होनें मानजसक तनाव में आकर डीएम इंटेंजसव 

केयर कोसस से इस्तीफा जदया, लेजकन सुबह 11 बजे इस्तीफा वापस ले जलया। बावजूद इसके, संस्थान ने 

उनके इस्तीफे को पहले ही मंजूर कर जलया, जो कानून और नैजतकता दोनो ंके खखलाफ है। 

डॉ. हररहरन का कहना है जक उन्होनें ऑजडयो और डॉकू्यमेंटरी साक्ष्ो ंके साथ बार-बार जशकायतें दजस 

कराईं, लेजकन संस्थान ने कोई कारसवाई नही ंकी। अब उन्होनें मामले को राष्टर ीय मानवाजिकार आयोग, राष्टर ीय 

ओबीसी आयोग, राष्टर ीय जचजकत्सा आयोग और यूजीसी एंटी-रैजगंग सेल तक पहंुचाया है। 

 

 

JAGRAN, Online, 7.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html
https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html

